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l b .  Speaker: It does not arise out of 
tt  Tbs bon. Prime Minister.

atari Joachim Alva (Kanwa): With 
your permission, may I only take one 
minute? I may tell the hon. House 
that I would be the last person to 
attack the personal character of any 
fellow-Member of Parliament. I 
•would be ashamed of myself to call 
an hon. Member a dog; then I shall 
have to prepare myself to be called 
a dog. I only said that this
agitation for the English language may 
assume dangerous proportions; foreign­
ers may take advantage of this 
"fir&ft srfcr **  <n**taRr £  <smr -o t 
arwr”
This is all I said. I never used the 
words ‘foreign agent'.

Shri Tyagi (Dehra Dun): The mat­
ter must be closed now after his state­
ment

Shri Joachim Alva: I want to know 
whether I can be penalised for making 
such a simple statement.

Several Hon. Members: No, no.
Mr. Speaker: 1 shall look into the 

full text of the speech and then decide 
as to what ought to be done further.

Several Hon. Members rose—
Mr. Speaker: The hon Prime

Minister.

12.10 hn.
PAPERS LAID ON THE TABLE 

Resolution on T o n  by P sora 's 
Congress or China 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath A ll Khan): Sir, on behalf of 
Shri Jawaharlal Nehru, I beg to lay 
on the Table a copy dt the Resolution 
on Tibet passed by the National Peo­
ple’s Congress of the People's Republic 
o f China on the 28th April, 1989. 
[Placed in Library, See No. LT-1416/ 
59].
Action taken bt G ovm u n r on 

Assurances

The Minister o f Parliamentary 
Attain (Shri Batya Narayaa Staha):

Sir, I beg to lay on the Table a copy 
of each of the following Statements 
showing the action taken by the Gov­
ernment en various assurances, pro­
mises and undertakings given by the 
Ministers during the various w iio c i 
of Second Lok Sabha:

(i) Supplementary Statement
No. HI, Seventh Session, 19B9, 
[See Appendix V m , annex­
ure No. 53].

(ii) Supplementary Statement
No. VII, Sixth Session, 1958, 
[See Appendix VIII, annex­
ure No. 54].

(lii) Supplementary Statement
No. X, Fifth Session, 1958, 
[See Appendix VIII, annex­
ure No. 55].

(iv) Supplementary Statement
No. XIX, Fourth Session, 1958, 
[See Appendix VIII, annex­
ure No. 56].

(v) Supplementary Statement 
No. XX, Third Session, 1957. 
[See Appendix VIII, annex­
ure No. 57].

(vi) Supplementary Statement 
No. XXV, Second Session, 1957. 
[See Appendix VIII, annex­
ure No. 58].

Resolution re: Industrial Manage­
ment Pool Scheme

The Minister of State In the Min­
istry of Home Affairs (Shri Datar): 
Sir, I beg to lay on the Table a copy 
of Resolution No. F.21(12)-E.O./58 
dated the 12th November, 1957 issued 
by the Government regarding the In­
dustrial Management Pool Scheme. 
[Placed in Library, See No. LT-1423/ 
59].

Amendments to Medicinal and Toxur 
Preparations ( Excise Dum a) Ruub

The Deputy Minister of Finance 
(Shri B. B. Bhagat): Sir, I beg to lay 
on the Table, under sub-section (4) 
of Section 19 o f the Medicinal and 
Toilet Preparations (Excise Duties) 
Act, 1955, a copy of Notification No.


